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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 17" September, 2018.

L. A. BILL No. 15 of 2018

A BILL FURTHER TO AMEND THE ANDHRA PRADESH MOTOR
VEHICLES TAXATION ACT, 1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-ninth year of the Republic of India as follows,-

1. (1)  This Act may be called the Andhra Pradesh Motor Vehicles  short title and
Taxation (Amendment) Act, 2018. commencement.

(2) It shall be deemed to have come into force with effect on
and from 8" June, 2018 3

2. In the Andhra Pradesh Motor Vehicles Taxation Act, 1963 Amendment of section 3.
Act 5 of 1963.

(hereinafter referred'to as the Principal Act), in section 3, in sub-

section (2),

(i) in the sixth proviso, the following words shall be added at the
end, namely;
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“and for the remaining period in respect of E-rickshaw and
E-cart which are battery operated vehicles, the tax shall be
levied at the time of registration at the rates specified in the
Eighth Schedule.”

(ii) after the sixth proviso, the following proviso shall be added,
namely,- |

“Provided also that in case of Auto-rickshaws with seating
capacity up to four in all, and light goods vehicles up to
3000 (Three Thousand) kgs in laden weight, the tax shall
be levied at the rates specified in the Ninth Schedule.”

Insertion of new 3. In the Principal Act, after the Seventh Schedule, the following
s schedules shall be added, namely,-

“THE EIGHTH SCHEDULE
(see Sixth Proviso to sub-section (2) of Section 3)

SI. Rate of Tax (in

0. Class of Vehicle rupees)
(1) (@) . (©))
(1) At the time of registration of
(a) E- Rickshaw Rs.1000/-
(b) E-Cart Rs.2000/-
(2) If the vehicle is already registered

In any State and its age from the
month of registration is:
(a)Less than 5 years

(i)  E-Rickshaw Rs.1000/-

(i) E-Cart Rs.2000/-
(b) More than 5 years

()  E-Rickshaw Rs. 900/-

(i) E-Cart Rs.1800/-

Note: The life tax shall be collected at the time of Registration
for these vehicles for the period of use after five years.”
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(see seventh Proviso to sub-section (2) of section 3)

“THE NINTH SCHEDULE

Sl
No.

Period

Auto-rickshaws
carrying up to
four persons in

Goods vehicles up
to 3,000 Kgs in
laden weight

(1

(2)

all
(3)

(4)

At the time of
registration of new
vehicle.

2.0% of the cost
of the vehicle

7.0 % of the cost
of the vehicle.

If the wvehicle is
already registered and
its age from the month

of registration is :

(i) Less than 3 years

1.5 % of the cost
of the vehicle

6.5 % of the cost
of the vehicle

(iMore than 3 years
and less than 6 years

1.4 % of the cost
of the vehicle

5.0 % of the cost
of the vehicle

(iii)More than 6 years
and less than 9 years

1.3 % of the cost
of the vehicle

4.0 % of the cost
of the vehicle

(iv)More than 9 years

1.0 % of the cost
of the vehicle

1.0 % of the cost
of the vehicle

Note: In respect of old in-use vehicles covered in this Schedule
belonging to the State of Andhra Pradesh, the lump-sum/ life time tax
shall be paid within six months from 8" June, 2018. Until then, the
existing quarterly tax shall continue to be paid.”

4.

Ordinance, 2018 is hereby repealed.

The Andhra Pradesh Motor Vehicles Taxation (Amendment)

Repeal of
Ordinance No.3
of 2018
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STATEMENT OF OBJECTS AND REASONS

Government of Andhra Pradesh have given exemption of motor
vehicles tax to battery operated vehicles for a period of 5 years from the
date of registration of the vehicles. Thereafter, tax is to be levied and
collected. But so far no tax is prescribed in the Act in respect of "E-
rickshaw" and "E-cart" battery operated vehicles as the vehicles came
into existence in the year 2015 into the purview of Motor Vehicles Act,
1988. Levy of tax on motor vehicles is provided under Section 3 of A.P.
Motor Vehicles Taxation Act, 1963. Under the said Section, there is
provision to levy either quarterly tax or Life Time Tax. It is therefore
decided to levy a one time tax i.e., Life Time Tax to these vehicles for

the remaining period by incorporating the Eighth Schedule in Andhra
Pradesh Motor Vehicles Taxation Act, 1963.

For Auto rickshaws, the quarterly tax is Rs.105/- per vehicle for
seating capacity of 4 in all. Hence the annual tax for an autorickshaw is
Rs.420/-. It is observed that tax compliance in this category of vehicles is
very low. Whenever enforcement is taken up for collection of tax, the
autorickshaw owners are put to hardships as they come under the
category of lower income groups. Hence, several neighboring States
have switched over to Life Time Tax in respect of auto rickshaws. It is
| proposed that lump sum/life time tax for autorickshaws may be fixed at
2% of cost of the vehicle in respect of new vehicles. For old vehicles the
rate may vary between 1% to 1.50% based on the age of the vehicle.

For Light Goods Vehicles up to laden weight of 3,000 Kgs,
quarterly tax is Rs. 750/- on an average. Hence, annual tax is Rs.3000/-
on an average. Lump sum /life time tax for this category of vehicles
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would be convenient to both the owner as well as the Transport
department. It is proposed to collect lump sum/life time tax for this
category of vehicles at the rate of 7% of the cost of new vehicle. Since
the cost of a new light goods vehicle would be about Rs.2.50 Lakhs, a
lump sum tax of about Rs. 17,500/- would be collected on new vehicles.
In respect of in-use light goods vehicles, the rate of tax may be fixed
between 1.00% to 6.50% based on the age of the vehicle.

Accordingly, it has been decided to amend the Andhra Pradesh
Motor Vehicles Taxation Act, 1963 suitably.

As the Legislature was not then in session, having been
prorogued, and it has been decided to give effect to the above decision
immediately, the Andhra Pradesh Motor Vehicles Taxation (Amendment)
Ordinance, 2018 (A.P. Ordinance No.3 of 2018) was promulgated by the

Governor on 7" June, 2018.

The Bill seeks to replace the said Ordinance and to give effect to
the above decision.

KINJARAPU ATCHANNAIDU,

Minister for Transport,

BC Welfare and Empowerment,
Handlooms and Texfiles.
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FINANCIAL MEMORANDUM

The proposal pertains to imposing Life Tax on  "E-rickshaw” and
"E-cart” battery operated vehicles byinsertingEighth Schedulein the Andhra
Pradesh Motor Vehicles Taxation Act, 1963. Further, it is proposed to levy
lump-sum / life time tax to certain new categories of vehicles i.e., Auto-
rickshaws upto seating capacity of 4 in all, and Light Goods Vehicles upto

laden weight of 3,000 Kgs. by inserting Ninth Schedule in the A.P.Motor
Vehicles Taxation Act, 1963.

It is proposed to levy Rs.1,000/- and Rs.2,000/ for E-rickshaw and
E- cart respectively asone time lump sum/life time tax at the time of
registration of the vehicle for the period of use after five years.

In respect of vehicles registered in other States and coming into our
State on NOC [No Objection Certificate], life tax is proposed on the basis of
age of vehicle. If the vehicle is less than five years of age, Life Tax shall be
Rs.1000/- for E-Rickshaw and Rs.2000/- for E-Cart. If the vehicle is more
than five years of age, Life Tax shall be Rs.900/- for E-Rickshaw and
Rs.1800/- for E- Cart.

Levy of life time tax on E-Rickshaws E-Carts would yield a revenue of
Rs.10.00 lakhs approximately, per annum to Transport Department

Further, levy of lump-sum / life time tax on Auto-rickshaws upto
seating capacity of 4 in all, and Light Goods Vehicles upto laden weight of
3,000 Kgs is likely to enhance the revenue of the 'De_partment by Rs.42.50
Crores in a full year, when all the vehicles are covered under the lump-sum
/ life time tax schedule.

KINJARAPU ATCHANNAIDU,

Minister for Transport,

BC Welfare and Empowerment,
Handlooms and Textiles.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY

The Andhra Pradesh Motor Vehicles Taxation (Amendment) Bill,
2018, after it is passed by the Legislature of the State may be submitted
to the Governor for his assent under article 200 of the Constitution of
India.

KINJARAPU ATCHANNAIDU,

Minister for Transport,

BC Welfare and Empowerment,
Handlooms and Textiles.

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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